IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI

OM Ne. 1837/91. MP No. 3998/92 .. Date ef decisien: 18.12.92

- 8h, Arun Kumar oo Applicant o i
versuse .
Unien eof India oo Respondents
fer the applicant .o Sh. D.R. Gupta, Counsel.
fer the respondents .o Sh. Jog Singh, Counsel.
CORAM

Hen'ble Sh. P.K. Kartha, Vice Chairman (J)

Hen'ble Sh. B.N. Dneundiyal, Member (A)

- —--—-

(Oﬁlivored by Hen'bla Sh. P.K. Kartha, V.C.(J)

Je have heard the ldarned ceunsel fer beth the LT

parties. The jearned aunsel for the applicant states that
the respondents weuld rodfose his grievances and in viev
thereof, he does not wish to pursue the present applicatioen.
The applicatien ie, therefore, disposed of vithout sassing

any ordets,'aa prayed for.
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( B.N. Dhoundiyal ) ( P.K. Kartha )
Member (A) | Vice Chairman (J)
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